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STHAN STATE POLLUTION CONTROL BOARD
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oor, Sahkari Bhumi Vikas Bank, College Road, Opposite

Police Line, District- Nagaur 341001
email s rorpeh nagaur @ginail.com
REGISTERED POST/E-MAIL

RPCB/RO NGR/Lepal/NGTOA 133-20237 1004 Date: 17/07/2023

District Collector
Churu, Raj

Sub:  Regarding joint inspection in the matfer of NGT OA 133/2023 (Kuldeep

Singh Vs State of Rajasthan) (Copy Enclosed)

Ref* 1. NGT order dated 24/05/2023 in OA 133/2023
2. DM office letter dated 23/06/2023

Sir,
Vs State of Rajasthan (OA

With reference to above, in the matter of Kuldeep Singh
mmittee for inspection of

133/2023), vide order dated 24/05/2023, NGT constituted a joint o
mines under reference for alleged illegal mining and other issues. Area was jointly inspected

by the committce on 14/07/2023. Joint inspection report is attached for information and

necessary action.

Encl: As Above
Yours sincerely,

®(SaviﬁT

o{é{fgional Officer
Copy to:
1. Master File A
Regional Officer
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Joint Inspection Report of the Committee
Submitted in Refererice to
Hon’ble National Green Tribunal (NGT), Principal Bench,
order dated 24-05-2023 in the Matter of
Original Application No. 133/2023
| Kuldeep Singh
Versus

State of Rajasthan

Member of the Joint Committee

1. Shri Bhagirath Shakh, ADM Sujangarh, District- Churu (Raj.)
2. Smt. Savita Dahiya, DCF Churu, District- Churu (Raj.)

3. Shri Sohan Lal Guru, AME Churu, District- Churu (Raj.)

4. Smt Savita, Regional Officer, RSPCB, Nagaur (Nodal Officer)
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Joint Inspection Report of the Committee

In compliance of the Hon'ble National Green Tribunal (NGT) Principal Bench, Delhi
[}

order datcd},-"'dgﬂn, in the matter of original application No. 133/2023, Kuldeep

Singh Versus SImte of Rajasthan, the committee of following 04 members visited the

site on 14/07/2023 to verify the factual position of the matter:

As per the order of Hon'ble NGT (Principal Bench), the committee verified the

factual status of following mines under reference as per the complaint:

S.No. Name of Mine Address
1 ML No. 31/2007 Village- Gopalpura, Tehsil-
Sujangarh
2 ML No.- 95/2005 Village- Gopalpura, Tehsil-
Sujangarh
3 ML No. 01/2020 Village- Dungras Athuna, Tehsil-
Bisadar
4 ML No.- 39/2013 Village- Dungras Athuna, Tehsil-
Bidasar

The committee has examined following issues as mentioned in the complaint: -

I.  Illegal mining on Khatedari and govt. land

2. Encroachment and illegal mining on forest land '
3. Operating mines without consent from RSPCB
4. Illegal procurement of raw material by stone crusher running by the name and

style of M/s Maa Durga Stone Crusher located at Village Chadwas, Tehsil

Bidasar, District Churu

e As per records of revenue department and AME Office Churu, mines are located

on following Khasra:

S.No. Name of Mine Address Area

I ML No. 3172007 Khasra No.-1684/636, 1.0 hectare
Village- Gopalpura,
Tehsil- Sujangarh

2 ML No.- 95/2005 Khasra No.-1684/636, 1.0 hectare
Village- Gopalpura,
Tehsil- Sujangarh

k] ML No. 01/2020 Khasra No.- 90, Village- 2.95 hectares
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Dungras Athuna, Tehsil-
Bidasar
4 ML No.- 39/2013 Khasra No.- 471/141, 1.0 hectare
Village- Dungras
Athuna, Tehsil- Bidasar

Records and photographs of the joint inspection are annexed herewith and
marked as Annexure-1

s All four mines mentioned as per complaint were jointly inspected on 14" July
2023 in presence of the complainant. As per the production figure records of
Department of mines and geology, 02 no. of mines are operational (ML No.
01/2020 and ML No.- 39/2013) and both have obtained valid consent from the
State Pollution Control Board. With reference to rest of 02 mines, ML No.
31/2007 stands non-operational since 31/03/2023 and ML No.- 95/2005 stands
non-operational since 30/06/2021. As per records of AME Office Churu,
praduction of all 04 mines under reference are found within consented production

capacity allowed. Records arc annexed herewith and marked as Annexure- 2.

« During inspection it was observed that illegal mining has taken place in 03 no. of

mines i.e. which has also been verified by Assistant Mining Engineer Office

Churu records.

S.No. || Name of Mine Action Taken

1 ML No. 3172007 | Survey was conducted by 17* Dec 2022 and illegal
mining was assessed by AME office Churu. Show
cause notice was issued to lessee on 30" Dec 2022.
Reply with objection on proposed action was filed by

lessee. Action to be taken is under process.

2 ML No.- 952005 | Survey was conducted by 16" Dec 2022 and illegal
mining was assessed by AME office Churu. Show
cause notice was issued to lessee on 30" Dec 2022.
Reply with objection on proposed action was filed by

lessce. Action to be taken is under process.

3 | ML No.-39/2013 | Survey was conducted by 15% May 2023 and illegal

mining was assessed by AME office Churu. Show

cause notice was issued to lessee on 30" May 2023,

Reply with objection on proposed action was [iled by
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lessee. Action to be taken is under process.

L[ i

However, no illegal mining was observed as per present status of mines observed

during joint inspection. Records arc annexed herewith and marked as

Annexure- 3.

* No encroachment of forest land was observed in any of the four mines under

reference. Also, no illegal mining was found on forest land nearby mines leases.

Details are as following:

S. | Name of Status of Illegal mining Status of green
No. | Mine belt/plantation
1 ML No. | 1. A decade old hillock scarp due to | 1. Green belt is not
31/2007 illegal mining is present next to developed around
this mining lease, but at pr'esent no this mining lease
illepal mining is being done. area while ample
2. Forest area is partly protected by space is present
pucca stone wall and in rest of the for development
area around this lease, 500m wall of green belt here,
-sanctioncd under DMFT fund will
be constructed in next few months.
3. Safety zone of 25m from forest
boundary is maintained.
2 ML 1. No mining was observed inside | 1. Green belt is not
No.- forest land adjacent to this lease developed around
95/2005 presently & pucca wall is present this mining lease
on forest boundary. area while ample
2. Safety zone of 25m from forest space is present
boundary is maintained. for development
of green belt here.
3 | ML No. [ 1. No mining was observed inside | I. Green belt is being
01/2020 -forest land adjacent to this lease developed around
presently and  nearest forest this mining lease
boundary is approx. 30m away border and plants
from mining lease boundary. are being planted,
2, Forest area is not protected by
pucca stone wall & possibility of
illegal mining in future may not be
ruled out without boundary wall of
forest area.
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. Safety zone of 25m [rom foresl

boundary is maintained

4 ML
No.-
39/2013

. No mining inside forest lond

adjocent Lo this lease is going on at
present.

. Forest area is contiguous with

lease boundary & partly protected
by pucca stone wall Sa ['éty zone of
25m from forest boundary s
maintained for now but possibility
of illegal mining in future may not
be ruled out as there have been
attempts  to  overstep-  lease
boundary, and in rest of the arca

around this lease.

. Creen belt is not

developed around
this mining lease
area but a Jand Is
taken by leasc
awner and green
belt is  being

developed there,

Records are anncexed herewith and marked as Annexure- 4.

Records have been provided by M/s Maa Durga Stone crusher located at Village

Chadwas, Tehsil- Bidasar, District Churu regarding procurement of raw material
(Stone Boulders). The records has been verified by AME Office Churu and found

source of raw material as legal. Records are annexed herewith and marked as

Annexure- 5.
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Caonclusion; -

* Operational mines have valid consent {rom the State pollution Control Board.

* lllegal mining and cncronchment on the forest land was not observed nearby any
of the 0+ mining leases,

* Plantation was found inadequate on 02 mining lease i.e, ML No. 31/2007 and ML,
No.- 95/2005. Mining lessce have been directed to develop green bell around the

mines. Also, show cause notices have been issued by RSPCB vide letter dated
14" July 2023,

* Action to be taken by Department of mines and geology is under process for the
illegal mining occurred in the past,
Shri Bhirgirath Sakh, Smt. Savita Dahiya,
ADM, Sujangarh DCF, Churu

Nomince of District
Collector, Churu

ﬂ?;%]/oq/ms

.( =y
Shri Sohan Lal Guru Smt. Savita
AME Churu Regional Officer, RSPCB RO
Nagaur
District Churu (Nadal Officer)
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Regional Office Sikar

Rajasthan State Pollution Control Board

—Faasthan
-— Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 0( ;f
e
N Phone: 01572-248009
N

Registered

File No F(Mines)/Churu(Bidasar)/12(1)/2021-2022/403-404

OrderNo  5021-2022/sikar/5993 Date:  25/06/2021
Unit Id : 112,964
M/s Kirta Ram

ML NO 01/2020 REF.20201000019128 KHASRA NO 90 VPO- DUNGRAS AATHUNA
TEHSIL- BIDASAR DIST-CHURU, CHURU
Tehsil : Bidasar District : Churu

E-Mail : Kirtaram1976@gmail.com

Sub: Grant of Consent to Operate under section 21(4) of Air (Prevention & Control of
Pollution) Act, 1981for your Minor Mineral Mine at near Village-CHURU,
Tehsil-Bidasar, District- Churu (M.L.No-ML NO 01/2020 ).

Ref: (i) Your application dated 24/06/2021
(ii) Received on 24/06/2021

Sir,

In view of the details submitted vide your above referred application/ documents, the

Consent to Operate under section 21(4) of Air (Prevention & Control of Pollution)

Act, 1981 is hereby granted for carrying mining activities. This consent is subject to the

following stipulations:-

1 That this consent is being granted in favour of M/s. Kirta Ram, a Mine of Minor
Mineral having M.L.No-ML NO 01/2020in an area measuring 2.9500 Hectares
at/near Village-CHURU ,Tehsil-Bidasar,District-Churu.

2 That this consent is valid for a period from 25/06/2021 to 31/05/2026

3 That this consent is valid for following mining activities :-

Mineral Permitted Mining Capacity

1 MASONARY STONE 453180.0000 TPA

4 That the project proponent will comply with the Standard as prescribed vide the Ministry of
Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November,
2009 with respect to National Ambient Air Quality standards.

Page 1 of 4

Signature Not Verified

Digitally signé by Ngeraj Sharma
Date: 2021.06.25 ¥6:11:04 IST
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Location:
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Regional Office Sikar

Rajasthan State Pollution Control Board

Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001
-
s Phone: 01572-248009
|
Registered
File No F(Mines)/Churu(Bidasar)/12(1)/2021-2022/403-404
OrderNo 512022 /Sikar/5993 Date: 25/06/2021
Unit Id : 112,964
5 That this consent to establish/consent to operate is only for carrying out mining of

10

11

12

13

mineral/ore and not for any processing/benefication or crushing/grinding of
ore/mineral for which a separate application for consent to establish and/or consent
to operate should be submitted. The project proponent is required to obtain seprate
consent to establish and consent to operate for carrying out mining of other
minerals(s), if any or processing/beneficiation of such mineral(s) and for any
addition/modification/alteration or change in process.

That the occupier/operator of the mine shall ensure that all the
conditions imposed in the Environmental Clearance granted by the SEIAA
vide letter no.F1(4)/SEIAA/SEAC-Raj/Sectt/Project/Cat.1(a)B2(18515)
2019-20 Jaipur dated 30.03.2021 shall be strictly complied with.

That unit shall not exceed production capacity 453180 TPA without prior
Environment Clearance & comply with the MOEF,GOI notification dated
09-09-2013.

That the grant of this consent to operate is issued from the environment
angle only, and does not absolve the project proponent from the other
statutory obligations prescribed under any other law or any other
instrument in force. The sole and complete responsibility, to comply with
the conditions laid down in all other laws for the time- being in
force,rests with the industry/ unit/ project proponent.

That the grant of this consent to operate shall not, in any way,
adverselyaffect or jeopardize the legal proceedings, if any, instituted in
the past or that could be instituted against you by the State Board for
violation of the provisions of the Act or the Rules made there under

That the lessee shall submit mining scheme after duly approval by the
Deptt. of Mines & Geology, Govt. of Rajasthan and shall not extract mining
more than the quantity approval by the DMG.

That the project proponent shall obtain Environmental Clearance and/ or
wildlife Clearance from the standing Committee of the NBWL. If and as
may be required under the Environment Protection Act 1986 or the
wildlife(Protection) Act 1972 and any orders of the Hon’ble NGT or the
Hon’ble Supreme Court.

This consent is subject to the orders of the Hon’ble NGT in the matter of
0.A. No.123/2014- Himmat Singh Vs State of Rajasthan & Ors. And other
related matters.

That the lessee shall develop plantation in atleast 33% of the total lease
area to maintain Ambient Air Quality around the mine and the action plan
for plantation (as per the mining plan/eco friendly mining plan) shall be
implemented.

Page 2 of 4

Signature Not Verified

Digitally sign€d by Ngeraj Sharma
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Regional Office Sikar

Rajasthan State Pollution Control Board

Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001
-
i el Phone: 01572-248009
N

Registered

File No F(Mines)/Churu(Bidasar)/12(1)/2021-2022/403-404

OrderNo  5021-2022/sikar/5993 Date: 25/06/2021

Unit Id : 112,964

14 That the lessee should check the water channels in the mining lease area
and clear/clean them before the rains start. Water should flow in its
natural path and there should be no obstruction created by way of mining
activities.

15 If diversion of water channels becomes necessary due to availability of
mineral in lease area at a particular location only, new drains following
the contours be constructed by the lessee, so that water flows
un-obstructed to main water bodies/ponds/tanks/natural reservoirs.

16 The overburden should not be dumped in such a manner that it flows
with water in the nearly tanks, reservoirs and ponds etc. the lessee
should dump the overburden in such a manner that it does not get
washed away to the nearby water tanks and lakes etc. during the rainy
season.

17 That Consent period shall be coterminous with the validity of mining
lease.

18 That this Consent to operate is valid subject to the validity of approved
Mining plan

19 That no ground water shall be extracted without prior permission from
competent authority

20 That the Lease holder shall provide adequate design rain water
harvesting structures.

21 That all other general conditions enclosed as Annexure shall be strictly complied
with.

22 That this Consent is subject to the conditions as stated above and general conditions
as stated in Annexure. Further, the mining unit will comply with the provisions of
the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may
be specified from time to time by the State Board under the provisions of the
aforesaid Act.

23 That the grant of this Consent to Operate is issued from the environmental angle
only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility, to comply with the conditions laid down in all other
laws for the time-being in force, rests with the industry/ unit/ project proponent.

Page 3 of 4

Signature Not Verified
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Regional Office Sikar

Rajasthan State Pollution Control Board

Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001
Bt
i Phone: 01572-248009
N
Registered
File No F(Mines)/Churu(Bidasar)/12(1)/2021-2022/403-404
OrderNo 512022 /Sikar/5993 Date: 25/06/2021
Unit Id : 112,964

24 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be
instituted against you by the State Board for violation of the provisions of the Act or
the Rules made thereunder.

25 That the grant of this consent to establish/operate is issued from the environmental
angle only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other legal instrument in force.
The sole and complete responsibility, to comply with the conditons laid down in all
other laws for the time-being in force, rests with the industry/unit/project
proponent.

Encl: As Above

Yours sincerely

Regional Officer
(A):  Copy To:-
1 Master File.

Regional Officer

Page 4 of 4
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Digitally signé by Ngeraj Sharma
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Regional Office Sikar

Rajasthan State Pollution Control Board

—————— Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 0( g=:giekl
P
s Phone: 01572-248009

N

Registered

File No F(Mines)/Churu(Sujangarh)/1911(1)/2018-2019/370-371
OrderNo ) 18.2019/Sikar/5173 Date: 15/05/2018
Unit Id : 93,875
M/s KULDEEP SINGH.

GOPALPURA, GOPALPURA

Tehsil : Sujangarh District : Churu

E-Mail : kuldeepsingh0099@gmail.com

Sub: Grant of Consent to Operate under section 21(4) of Air (Prevention & Control of
Pollution) Act, 1981 for your Minor Mineral Mine at near Village-GOPALPURA,
Tehsil-Sujangarh, District- Churu (M.L.No-M.L.N0.31/2007 ).

Ref: (i) Your application dated 24/04/2018
(ii) Received on 24/04/2018

Sir,

In view of the details submitted vide your above referred application/ documents, the

Consent to Operate under section 21(4) of Air (Prevention & Control of Pollution)

Act,1981is hereby granted for carrying mining activities. This consent is subject to the

following stipulations:-

1 That this consent is being granted in favour of M/s. KULDEEP SINGH., a Mine of
Minor Mineral having M.L.No-M.L.NO.31/2007in an area measuring 1.0000
Hectares at/near Village-GOPALPURA ,Tehsil-Sujangarh,District-Churu.

2 That this consent is valid for a period from 24/04/2018 to 31/03/2023

3 That this consent is valid for following mining activities :-

Mineral Permitted Mining Capacity

1 STONE BALLAST 195728.0000 TPA

Signature-Not

Ver;::?k

Digi sigﬁe by

VINAY KAT
Date: 201805.30
11:22:5 5:30
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Regional Office Sikar

Rajasthan State Pollution Control Board

Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001
-
s Phone: 01572-248009

N
Registered
File No F(Mines)/Churu(Sujangarh)/1911(1)/2018-2019/370-371
OrderNo ) 18.2019/Sikar/5173 Date: 15/05/2018
Unit Id : 93,875
4 That you shall achieve following standards in ambient air in mine area / mining

5

7

10

11

activities.

Pollutant Standards for Ambient Air Standards for mining activity
3

SPM 500 pg/M SPM = 600 pg/M?

SO2 120 pg/M3
(To be measured between 3 to

NOx 120 pg/M? 10 meters from mining
activi

co 5000 pg/M3 )

That your mining will not intersect the Ground Water Table during the consent
period and the permission from the Central Ground Water Authority shall be
obtained for intersection of Ground Water Table/ abstraction of ground water, if any
and submit a copy of the same to the Board.

That this Consent to Operate is for mining / processing / beneficiation of product as
mentioned above in M.L.N0.-M.L.NO.31/2007 and a separate Consent to Operate is
required to be obtained for any other Mineral mining/ processing/ beneficiation
Plant/process if any and for any addition/ modification/ alteration or change in
process.

That the occupier/operator of the mine shall ensure that all the
conditions imposed in the Environmental Clearance granted by the DEIAA
vide letter no.F1()/DEIAA/CHURU/EC/2018/368 dated  23.02.2018 shall
be strictly complied with and submit periodical compliance report.

That unit shall not exceed production capacity 195728 TPA without prior
Environment Clearance & comply with the MOEF,GOI notification dated
09-09-2013.

This consent is subject to the orders of the Hon'ble NGT in the matter of
0.A. No.123/2014- Himmat Singh Vs State of Rajasthan & Ors. And other
related matters.

That the lessee shall develop plantation in at least 33% of the total lease
area to maintain Ambient Air Quality around the mine and the action plan
for plantation (as per the mining plan/eco friendly mining plan) shall be
implemented.

That the lessee should check the water channels in the mining lease area
and clear/clean them before the rains start. Water should flow in its
natural path and there should be no obstruction created by way of mining
activities

Signature-Not

VINA

Date: 2018f05.30

Di ighegfb
WAV KATIR
Page 2 of 4 11:22'57705:30



Regional Office Sikar

Rajasthan State Pollution Control Board

Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001
-
s Phone: 01572-248009
|
Registered

File No F(Mines)/Churu(Sujangarh)/1911(1)/2018-2019/370-371
OrderNo ) 18.2019/Sikar/5173 Date: 15/05/2018
Unit Id : 93,875

12 That the project proponent shall obtain Environmental Clearance and/ or

13

14

15

16

17

18

19

wildlife Clearance from the standing Committee of the NBWL. If and as
may be required under the Environment Protection Act 1986 or the
wildlife(Protection) Act 1972 and any orders of the Hon’ble NGT or the
Hon’ble Supreme Court.

If diversion of water channels becomes necessary due to availability of
mineral in lease area at a particular location only, new drains following
the contours be constructed by the lessee, so that water flows
un-obstructed to main water bodies/ponds/tanks/natural reservoirs

The overburden should not be dumped in such a manner that it flows
with water in the nearby tanks, reservoirs and ponds etc. the lessee
should dump the overburden in such a manner that it does not get
washed away to the nearby water tanks and lakes etc. during the rainy
season.

That no ground water shall be extracted without prior permission from
the CGWA.

That grant of consent shall not absolve the project proponent from
making compliance of other statutory obligations prescribed under any
other law or directions of courts or any other instrument for the time
being in force.

That lease shall not extract the mineral more than year wise quantity
mentioned in the approved mining plan without obtaining prior consent
from the board and its compliance must be ensured.

That the Lease holder shall provide adequate design rain water
harvesting structures.

That this Consent period shall be coterminous with the validity of mining
lease.

20 That all other general conditions enclosed as Annexure shall be strictly complied
with.

21 That this Consent is subject to the conditions as stated above and general conditions
as stated in Annexure. Further, the mining unit will comply with the provisions of
the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may
be specified from time to time by the State Board under the provisions of the
aforesaid Act.
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Regional Office Sikar

Rajasthan State Pollution Control Board

Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001
-
i el Phone: 01572-248009
N

Registered

File No F(Mines)/Churu(Sujangarh)/1911(1)/2018-2019/370-371

OrderNe  5018-2019/sikar/5173 Date: 15/05/2018

Unit Id : 93,875

22 That the grant of this Consent to Operate is issued from the environmental angle
only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility, to comply with the conditions laid down in all other
laws for the time-being in force, rests with the industry/ unit/ project proponent.

23 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be
instituted against you by the State Board for violation of the provisions of the Act or
the Rules made thereunder.

Encl: As Above
Yours sincerely

Regional Officer

Copy To:-
1 Master File.

Regional Officer

Signature-Not

VINA

Date: 2018f05.30

Verjfie
Digfﬂy@rﬁe by
Page 4 Of4 11:22:5 5:30



Regional Office Nagour

Rajasthan State Pollution Control Board

-— First Floor, Cooperative Land Development Bank Ltd, Nagour
-
B = Phone: 01582-294353Fax: 01582-294353

N

Registered

File No F(Mines)/Churu(Sujangarh)/1863(1)/2015-2016/2855-2857

OrderNo  5022.2023/Nagour/1223 Date: 17/03/2023

Unit Id : 65,226
M/s NIRMAL STONE,M.L NO.39/13

A-60 GANESH COLONY, PRIVHAN NAGAR KHATIPURA, JAIPUR- RA]J, JAIPUR

Tehsil : Jaipur District : Jaipur

E-Mail : manmohan_singh1989@yahoo.com, Phone :5135154

Sub: Grant of Consent to Operate under Section 21(4) of Air (Prevention & Control of
Pollution) Act, 1981for your Minor Mineral Mine at near Village-DUNGRAS
AHTUNA, Tehsil-Sujangarh, District- Churu (M.L.No-M.L.NO-39/13).

Ref: (i) Your application dated 27,/02/2023
(ii) Received on 27/02/2023

Sir,

In view of the details submitted vide your above referred application/ documents, the

Consent to Operate under Section 21(4) of Air (Prevention & Control of Pollution)

Act,1981is hereby granted for carrying mining activities. This consent is subject to the

following stipulations:-

1 That this consent is being granted in favour of M/s. NIRMAL STONEM.L NO.39/13,
a Mine of Minor Mineral having M.L.No-M.L.NO-39/13in an area measuring
1.0000 Hectares at/near Village-DUNGRAS AHTUNA
,Tehsil-Sujangarh,District-Churu.

2 That this consent is valid for a period from 01/05/2023 to 30/04/2028

3 That this consent is valid for following mining activities :-

Mineral Permitted Mining Capacity

1 MASONARY STONE 100000.0000 TPA

4 That the project proponent will comply with the Standard as prescribed vide the Ministry of
Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November,
2009 with respect to National Ambient Air Quality standards.

Page 1 of 6
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Regional Office Nagour

Rajasthan State Pollution Control Board

First Floor, Cooperative Land Development Bank Ltd, Nagour
M
E=—= S Phone: 01582-294353Fax: 01582-294353
N

Registered

File No F(Mines)/Churu(Sujangarh)/1863(1)/2015-2016/2855-2857

OrderNo 5022.2023/Nagour/1223 Date: 17/03/2023

Unit Id : 65,226

5 That this consent to establish/consent to operate is only for carrying out mining of
mineral/ore and not for any processing/benefication or crushing/grinding of
ore/mineral for which a separate application for consent to establish and/or consent
to operate should be submitted. The project proponent is required to obtain seprate
consent to establish and consent to operate for carrying out mining of other
minerals(s), if any or processing/beneficiation of such mineral(s) and for any
addition/modification/alteration or change in process.

I. That the occupier/operator of mine shall ensure that all the conditions
imposed in the Environmental Clearance letter issued from State Level
Environment Impact Assessment Authority, Rajasthan Letter No.
F1(4)/SEIAA/SEAC-Raj/Sectt/ Project/Cat.1(a) B2 (899)/14-15  Jaipur,
dated 24/04 /2015 are strictly complied with.

II. This consent is being issued for production of Masonry Stone- 100000
TPA, at M.L. No. 39/2013, Near Village- Dungras Athuna,
Tehsil-Sujangarh, District- Churu.

III. That this consent has been issued with reference to DCF, Churu letter
no. 926 date 02/02/2023, which states that mine is situated at 8.7 KM
from Talchhappar Wild Life Centaury, 6.3 KM from boundary of proposed
ESZ and 0.107 KM from forest land.

IV. That the Drills shall be operated with water injection system i.e. wet
drilling be carried out during mining or the drills shall be operated with
dust extractors.

V. That regular water sprinkling should carried out in critical areas
prone to air pollution and having high levels of SPM and RSPM such as on
haul roads, loading and unloading points and transfer points. It should be
ensured that Ambient Air Quality parameters confirms to the norms
prescribed by competent authority. Regular water sprinkling should be
carried out on haul roads to minimize dust generations.

VI. That no discharge of effluent shall be made within or outside the
premises.

VII. This consent is being issued in compliance to HO order No.
F.12(Gen-08)RPCB/Mines/1290-1314 dated 09.09.2022.

Page 2 of 6
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Regional Office Nagour

Rajasthan State Pollution Control Board

First Floor, Cooperative Land Development Bank Ltd, Nagour
e
i Phone: 01582-294353Fax: 01582-294353
|
Registered

File No F(Mines)/Churu(Sujangarh)/1863(1)/2015-2016/2855-2857
OrderNo 5 472.2023/Nagour/1223 Date: 17/03/2023
Unit Id : 65,226

7 1. That the lessee should dump the overburden in such a manner that it

does not get washed away to nearby water body i.e. ponds/lakes etc.
during rainy season. Provisions shall be made that rain water shall not
carry any debris/silt before entering into the flow channel.

II. That the grant of consent shall not absolve the project proponent from
making compliance of other statutory obligations prescribed under any
other law or directions of courts or any other instrument for the time
being in force.

III. That plantation shall be developed so as to cover at least 33% of the
total land use for mining and allied activities.

IV. That this consent shall be subject to compliance of any direction or
order passed by court of law in the matter.

V. That this consent is subject to validity of approved mining plan and
mining lease.

VI. That the industry shall apply for Consent in prescribed application
form with requisite fee before 120 days from expiry of this Consent or
commissioning the plant whichever is earlier.

Page 3 of 6

Signature Not Verified
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Regional Office Nagour

Rajasthan State Pollution Control Board
First Floor, Cooperative Land Development Bank Ltd, Nagour

L= Phone: 01582-294353Fax: 01582-294353
N

File No
Order No

Unit Id :

8

Registered
F(Mines)/Churu(Sujangarh)/1863(1)/2015-2016/2855-2857

2022-2023/Nagour/1223 Date: 17/03/2023
65,226

I. This consent is not evidence for ascertaining entitlement of land.

II. That proponent shall obtain the necessary permission from the forest
department, or other department/authority in concern if the mining lease
falls/comes under such area/ purview or scope of concern of forest,
eco-sensitive zone, conserved area and within the boundary limits of any
national park, sanctuary or other area defined by the forest department,
any authorities in concern time to time. The sole responsibility of
obtaining the permission from the departments in concerns i.e forest
department, Wild Life Board or other departments is of project
proponent. The project proponent shall ensure the operation of mining
lease only after obtaining the permission from the departments in
concern (if applicable).

III. That unit shall not dig any borewell or abstract Ground Water without
prior permission from the Central Ground Water Authority fresh water
demand shall be met out by legal supplier of fresh water only.

IV. That this consent is subject to the post audit of pollution control
measures and consent conditions. In case the lessee is found to have
flouted consent conditions or not having adequate pollution control
measures during inspection, than the action shall be initiated against the
mine as per law.

V. That this consent order is issued to the unit on the basis of documents
submitted by the applicant, if any discrepancy is found in the
document/facts submitted by the wunit than the action shall be initiated
against the mine as per law.
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Regional Office Nagour

Rajasthan State Pollution Control Board

First Floor, Cooperative Land Development Bank Ltd, Nagour
M
E=—= S Phone: 01582-294353Fax: 01582-294353
N

Registered

File No F(Mines)/Churu(Sujangarh)/1863(1)/2015-2016/2855-2857

OrderNo 5022.2023/Nagour/1223 Date: 17/03/2023

Unit Id : 65,226

9 I. That adequate measure shall be taken for control of fugitive emissions
from the area prone to air pollution.

II. That the overburden generated shall be stacked at earmarked dump
site(s) only as per norms.

III. That Catch drains and siltation ponds of appropriate size shall be
constructed around the mine pit and over burden dumps to prevent run
off of water and flow of sediments directly into the agricultural fields and
water bodies and retaining wall shall be maintained around the
overburden as per norms.

IV. That the project proponent shall obtain Environmental Clearance
and/ or wildlife Clearance from the standing Committee of the
NBWL. If and as may be required under the Environment Protection
Act 1986 or the wildlife(Protection) Act 1972 and any orders of the
Hon'ble NGT or the Hon’ble Supreme Court.

V. This consent is subject to compliance of EIA Notification, 2006 and as
amended from time to time.

VI. That no single use plastic (SUP) item, which is banned vide Ministry of
Environment, Forest and Climate Change (MoEF & CC), Government of
India Notification dated 12.08.2021 shall be wused in industry/unit
premises.

10 That all other general conditions enclosed as Annexure shall be strictly complied

with.

11 That this Consent is subject to the conditions as stated above and general conditions
as stated in Annexure. Further, the mining unit will comply with the provisions of
the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may
be specified from time to time by the State Board under the provisions of the
aforesaid Act.

12 That the grant of this Consent to Operate is issued from the environmental angle
only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility, to comply with the conditions laid down in all other
laws for the time-being in force, rests with the industry/ unit/ project proponent.

13 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be
instituted against you by the State Board for violation of the provisions of the Act or
the Rules made thereunder.
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Regional Office Nagour

Rajasthan State Pollution Control Board

First Floor, Cooperative Land Development Bank Ltd, Nagour
e e, ]
B Phone: 01582-294353Fax: 01582-294353
|

Registered

File No F(Mines)/Churu(Sujangarh)/1863(1)/2015-2016/2855-2857

OrderNo 5022.2023/Nagour/1223 Date: 17/03/2023

Unit Id : 65,226

14 That the grant of this consent to establish/operate is issued from the environmental
angle only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other legal instrument in force.
The sole and complete responsibility, to comply with the conditons laid down in all
other laws for the time-being in force, rests with the industry/unit/project
proponent.

Encl: As Above

Yours sincerely,

Regional Officer

(A):  Copy To:-
1 M.E, Department of Mines & Geology, Government of Rajasthan,Churu.
2 Master File.

(B):

1 Mining Engineer/Assistant Mining Engineer, Department of mines and geology, Khanij Bhavan, Churu to inform
that this consent has been issued from the environmental angle only, and ensuring compliance of any other
law/act/rule/regulation or order of any court/tribunal is the sole responsibility of the project proponent and
concerned departments.

2 District/Divisional Forest Officer, Forest Department, Churu to inform that this consent has been issued from the
environmental angle only, and ensuring compliance of any other law/act/rule/regulation or order of any
court/tribunal is the sole responsibility of the project proponent and concerned departments.

Regional Officer
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Regional Office Sikar

Rajasthan State Pollution Control Board

-— Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 0(
-
e Vi T S Phone: 01572-248009

N

Registered

File No F(Mines)/Churu(Sujangarh)/1327(1)/2011-2012/1315-1316

OrderNo  5016-2017/sikar/4238 Date: 11/08/2016
Unit Id : 33,459
M/s Kuldeep Singh

M.L. No.- 95/05, Gopalpura

Tehsil : Sujangarh District : Churu

E-Mail : kuldeepsingh121@gmail.com

Sub: Grant of Consent to Operate under section 21(4) of Air (Prevention & Control of
Pollution) Act, 1981 for your Minor Mineral Mine at near Village-Gopalpura,
Tehsil-Sujangarh, District- Churu (M.L.No-M.L. No.- 95/05).

Ref: (i) Your application dated 31/07/2016
(ii) Received on 01/08/2016

Sir,

In view of the details submitted vide your above referred application/ documents, the

Consent to Operate under section 21(4) of Air (Prevention & Control of Pollution)

Act,1981is hereby granted for carrying mining activities. This consent is subject to the

following stipulations:-

1 That this consent is being granted in favour of M/s. Kuldeep Singh, a Mine of Minor
Mineral having M.L.No-M.L. No.- 95/05in an area measuring 1.0000 Hectares
at/near Village-Gopalpura,Tehsil-Sujangarh,District-Churu.

2 That this consent is valid for a period from 31/07/2016 to 30/06/2021

3 That this consent is valid for following mining activities :-

Mineral Permitted Mining Capacity

1 STONE BALLAST 40000.0000 TPA

Signature-Not

Ver;::?k

Digi sigﬁe by

PRADEEP AR
BHARA| \J
Date: 2 .
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Regional Office Sikar

Rajasthan State Pollution Control Board

Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001
-
s Phone: 01572-248009

N
Registered
File No F(Mines)/Churu(Sujangarh)/1327(1)/2011-2012/1315-1316
OrderNo ) 16.2017/Sikar/4238 Date: 11/08/2016
Unit Id : 33,459
4 That you shall achieve following standards in ambient air in mine area / mining

5

7

10

11

activities.

Pollutant Standards for Ambient Air Standards for mining activity
3

SPM 500 pg/M SPM = 600 pg/M?

SO2 120 pg/M3
(To be measured between 3 to

NOx 120 pg/M? 10 meters from mining
activi

co 5000 pg/M3 )

That your mining will not intersect the Ground Water Table during the consent
period and the permission from the Central Ground Water Authority shall be
obtained for intersection of Ground Water Table/ abstraction of ground water, if any
and submit a copy of the same to the Board.

That this Consent to Operate is for mining / processing / beneficiation of product as
mentioned above in M.L.No.-M.L. No.- 95/05 and a separate Consent to Operate is
required to be obtained for any other Mineral mining/ processing/ beneficiation
Plant/process if any and for any addition/ modification/ alteration or change in
process.

That the occupier/operator of the mine shall ensure that all the
conditions imposed in the Environmental Clearance granted by the SEIAA
vide letter No.F1(4)/SEIAA/SEAC-Raj/Sectt/Project/Cat.1(a)B2(EC)
14-15 dated 05.05.2016 shall be strictly complied with.

That this Consent period shall be coterminous with the validity of mining
lease.

That unit shall not exceed production capacity 40000 TPA without prior
Environment Clearance & comply with the MOEF,GOI notification dated
09-09-2013.

That the project proponent shall obtain Environmental Clearance and/ or
wildlife Clearance from the standing Committee of the NBWL. If and as
may be required under the Environment Protection Act 1986 or the
wildlife(Protection) Act 1972 and any orders of the Hon’ble NGT or the
Hon’ble Supreme Court.

That the lessee shall develop plantation in at least 33% of the total lease
area to maintain Ambient Air Quality around the mine and the action plan
for plantation (as per the mining plan/eco friendly mining plan) shall be
implemented.

Signature-Not

Ver;::?k

Digi sigﬁe by

PRADEEP IgMMAR
BHARADWAJ
Date: 20T5,08.11
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Regional Office Sikar

Rajasthan State Pollution Control Board

Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001
-
i el Phone: 01572-248009
N

Registered

File No F(Mines)/Churu(Sujangarh)/1327(1)/2011-2012/1315-1316

OrderNo  5016-2017/sikar/4238 Date: 11/08/2016

Unit Id : 33,459

12 That the lessee should check the water channels in the mining lease area
and clear/clean them before the rains start. Water should flow in its
natural path and there should be no obstruction created by way of mining
activities.

13 If diversion of water channels becomes necessary due to availability of
mineral in lease area at a particular location only, new drains following
the contours be constructed by the lessee, so that water flows
un-obstructed to main water dies/ponds/tanks/natural reservoirs.

14 The overburden should not be dumped in such a manner that it flows
with water in the nearby tanks, reservoirs and ponds etc. the lessee
should dump the overburden in such a manner that it does not get
washed away to the nearby water tanks and lakes etc. during the rainy
season.

15 That grant of consent shall not absolve the project proponent from
making compliance of other statutory obligations prescribed under any
other law or directions of courts or any other instrument for the time
being in force.

16 That all other general conditions enclosed as Annexure shall be strictly complied
with.

17 That this Consent is subject to the conditions as stated above and general conditions
as stated in Annexure. Further, the mining unit will comply with the provisions of
the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may
be specified from time to time by the State Board under the provisions of the
aforesaid Act.

18 That the grant of this Consent to Operate is issued from the environmental angle
only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility, to comply with the conditions laid down in all other
laws for the time-being in force, rests with the industry/ unit/ project proponent.

19 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be
instituted against you by the State Board for violation of the provisions of the Act or
the Rules made thereunder.

Signature-Not

Ver;::?k

Digi sigﬁe by

PRADEEP IgMMAR
BHARADWAJ
Date: 20T5,08.11
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Regional Office Sikar

Rajasthan State Pollution Control Board

e Rle Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001
b= Phone: 01572-248009
-
Registered

File No F(Mines)/Churu(Sujangarh)/1327(1)/2011-2012/1315-1316

OrderNo  5016-2017/sikar/4238 Date: 11/08/2016
Unit Id : 33,459

Encl: As Above
Yours sincerely

Regional Officer

Copy To:-
1 Master File.

Regional Officer

Signature-Not

)
Digi sighegfby
PRADEEP IgMMAR
BHARADWAJ
Date: 20T5,08.11
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Office of the Assistant Mining Engineer, Dept. Of Mines and Geology, Near Malji ka kamra, Old Sale
tax office building, Kothariya ka mohalla, Churu (Rajasthan) Tel. No 01562-250235
E_mail-ame.churu@rajasthan.gov.in
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Regional Office Sikar

Rajasthan State Pollution Control Board

—Faasthan
-— Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 0( ;f
e
N Phone: 01572-248009
N

Registered

File No F(Mines)/Churu(Bidasar)/12(1)/2021-2022/403-404

OrderNo  5021-2022/sikar/5993 Date:  25/06/2021
Unit Id : 112,964
M/s Kirta Ram

ML NO 01/2020 REF.20201000019128 KHASRA NO 90 VPO- DUNGRAS AATHUNA
TEHSIL- BIDASAR DIST-CHURU, CHURU
Tehsil : Bidasar District : Churu

E-Mail : Kirtaram1976@gmail.com

Sub: Grant of Consent to Operate under section 21(4) of Air (Prevention & Control of
Pollution) Act, 1981for your Minor Mineral Mine at near Village-CHURU,
Tehsil-Bidasar, District- Churu (M.L.No-ML NO 01/2020 ).

Ref: (i) Your application dated 24/06/2021
(ii) Received on 24/06/2021

Sir,

In view of the details submitted vide your above referred application/ documents, the

Consent to Operate under section 21(4) of Air (Prevention & Control of Pollution)

Act, 1981 is hereby granted for carrying mining activities. This consent is subject to the

following stipulations:-

1 That this consent is being granted in favour of M/s. Kirta Ram, a Mine of Minor
Mineral having M.L.No-ML NO 01/2020in an area measuring 2.9500 Hectares
at/near Village-CHURU ,Tehsil-Bidasar,District-Churu.

2 That this consent is valid for a period from 25/06/2021 to 31/05/2026

3 That this consent is valid for following mining activities :-

Mineral Permitted Mining Capacity

1 MASONARY STONE 453180.0000 TPA

4 That the project proponent will comply with the Standard as prescribed vide the Ministry of
Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November,
2009 with respect to National Ambient Air Quality standards.
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Regional Office Sikar

Rajasthan State Pollution Control Board

Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001
-
s Phone: 01572-248009
|
Registered
File No F(Mines)/Churu(Bidasar)/12(1)/2021-2022/403-404
OrderNo 512022 /Sikar/5993 Date: 25/06/2021
Unit Id : 112,964
5 That this consent to establish/consent to operate is only for carrying out mining of

10

11

12

13

mineral/ore and not for any processing/benefication or crushing/grinding of
ore/mineral for which a separate application for consent to establish and/or consent
to operate should be submitted. The project proponent is required to obtain seprate
consent to establish and consent to operate for carrying out mining of other
minerals(s), if any or processing/beneficiation of such mineral(s) and for any
addition/modification/alteration or change in process.

That the occupier/operator of the mine shall ensure that all the
conditions imposed in the Environmental Clearance granted by the SEIAA
vide letter no.F1(4)/SEIAA/SEAC-Raj/Sectt/Project/Cat.1(a)B2(18515)
2019-20 Jaipur dated 30.03.2021 shall be strictly complied with.

That unit shall not exceed production capacity 453180 TPA without prior
Environment Clearance & comply with the MOEF,GOI notification dated
09-09-2013.

That the grant of this consent to operate is issued from the environment
angle only, and does not absolve the project proponent from the other
statutory obligations prescribed under any other law or any other
instrument in force. The sole and complete responsibility, to comply with
the conditions laid down in all other laws for the time- being in
force,rests with the industry/ unit/ project proponent.

That the grant of this consent to operate shall not, in any way,
adverselyaffect or jeopardize the legal proceedings, if any, instituted in
the past or that could be instituted against you by the State Board for
violation of the provisions of the Act or the Rules made there under

That the lessee shall submit mining scheme after duly approval by the
Deptt. of Mines & Geology, Govt. of Rajasthan and shall not extract mining
more than the quantity approval by the DMG.

That the project proponent shall obtain Environmental Clearance and/ or
wildlife Clearance from the standing Committee of the NBWL. If and as
may be required under the Environment Protection Act 1986 or the
wildlife(Protection) Act 1972 and any orders of the Hon’ble NGT or the
Hon’ble Supreme Court.

This consent is subject to the orders of the Hon’ble NGT in the matter of
0.A. No.123/2014- Himmat Singh Vs State of Rajasthan & Ors. And other
related matters.

That the lessee shall develop plantation in atleast 33% of the total lease
area to maintain Ambient Air Quality around the mine and the action plan
for plantation (as per the mining plan/eco friendly mining plan) shall be
implemented.
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Regional Office Sikar

Rajasthan State Pollution Control Board

Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001
-
i el Phone: 01572-248009
N

Registered

File No F(Mines)/Churu(Bidasar)/12(1)/2021-2022/403-404

OrderNo  5021-2022/sikar/5993 Date: 25/06/2021

Unit Id : 112,964

14 That the lessee should check the water channels in the mining lease area
and clear/clean them before the rains start. Water should flow in its
natural path and there should be no obstruction created by way of mining
activities.

15 If diversion of water channels becomes necessary due to availability of
mineral in lease area at a particular location only, new drains following
the contours be constructed by the lessee, so that water flows
un-obstructed to main water bodies/ponds/tanks/natural reservoirs.

16 The overburden should not be dumped in such a manner that it flows
with water in the nearly tanks, reservoirs and ponds etc. the lessee
should dump the overburden in such a manner that it does not get
washed away to the nearby water tanks and lakes etc. during the rainy
season.

17 That Consent period shall be coterminous with the validity of mining
lease.

18 That this Consent to operate is valid subject to the validity of approved
Mining plan

19 That no ground water shall be extracted without prior permission from
competent authority

20 That the Lease holder shall provide adequate design rain water
harvesting structures.

21 That all other general conditions enclosed as Annexure shall be strictly complied
with.

22 That this Consent is subject to the conditions as stated above and general conditions
as stated in Annexure. Further, the mining unit will comply with the provisions of
the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may
be specified from time to time by the State Board under the provisions of the
aforesaid Act.

23 That the grant of this Consent to Operate is issued from the environmental angle
only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility, to comply with the conditions laid down in all other
laws for the time-being in force, rests with the industry/ unit/ project proponent.
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Regional Office Sikar

Rajasthan State Pollution Control Board

Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001
Bt
i Phone: 01572-248009
N
Registered
File No F(Mines)/Churu(Bidasar)/12(1)/2021-2022/403-404
OrderNo 512022 /Sikar/5993 Date: 25/06/2021
Unit Id : 112,964

24 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be
instituted against you by the State Board for violation of the provisions of the Act or
the Rules made thereunder.

25 That the grant of this consent to establish/operate is issued from the environmental
angle only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other legal instrument in force.
The sole and complete responsibility, to comply with the conditons laid down in all
other laws for the time-being in force, rests with the industry/unit/project
proponent.

Encl: As Above

Yours sincerely

Regional Officer
(A):  Copy To:-
1 Master File.

Regional Officer
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Regional Office Nagour

Rajasthan State Pollution Control Board

-— First Floor, Cooperative Land Development Bank Ltd, Nagour
-
B = Phone: 01582-294353Fax: 01582-294353

N

Registered

File No F(Mines)/Churu(Sujangarh)/1863(1)/2015-2016/2855-2857

OrderNo  5022.2023/Nagour/1223 Date: 17/03/2023

Unit Id : 65,226
M/s NIRMAL STONE,M.L NO.39/13

A-60 GANESH COLONY, PRIVHAN NAGAR KHATIPURA, JAIPUR- RA]J, JAIPUR

Tehsil : Jaipur District : Jaipur

E-Mail : manmohan_singh1989@yahoo.com, Phone :5135154

Sub: Grant of Consent to Operate under Section 21(4) of Air (Prevention & Control of
Pollution) Act, 1981for your Minor Mineral Mine at near Village-DUNGRAS
AHTUNA, Tehsil-Sujangarh, District- Churu (M.L.No-M.L.NO-39/13).

Ref: (i) Your application dated 27,/02/2023
(ii) Received on 27/02/2023

Sir,

In view of the details submitted vide your above referred application/ documents, the

Consent to Operate under Section 21(4) of Air (Prevention & Control of Pollution)

Act,1981is hereby granted for carrying mining activities. This consent is subject to the

following stipulations:-

1 That this consent is being granted in favour of M/s. NIRMAL STONEM.L NO.39/13,
a Mine of Minor Mineral having M.L.No-M.L.NO-39/13in an area measuring
1.0000 Hectares at/near Village-DUNGRAS AHTUNA
,Tehsil-Sujangarh,District-Churu.

2 That this consent is valid for a period from 01/05/2023 to 30/04/2028

3 That this consent is valid for following mining activities :-

Mineral Permitted Mining Capacity

1 MASONARY STONE 100000.0000 TPA

4 That the project proponent will comply with the Standard as prescribed vide the Ministry of
Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November,
2009 with respect to National Ambient Air Quality standards.
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Regional Office Nagour

Rajasthan State Pollution Control Board

First Floor, Cooperative Land Development Bank Ltd, Nagour
M
E=—= S Phone: 01582-294353Fax: 01582-294353
N

Registered

File No F(Mines)/Churu(Sujangarh)/1863(1)/2015-2016/2855-2857

OrderNo 5022.2023/Nagour/1223 Date: 17/03/2023

Unit Id : 65,226

5 That this consent to establish/consent to operate is only for carrying out mining of
mineral/ore and not for any processing/benefication or crushing/grinding of
ore/mineral for which a separate application for consent to establish and/or consent
to operate should be submitted. The project proponent is required to obtain seprate
consent to establish and consent to operate for carrying out mining of other
minerals(s), if any or processing/beneficiation of such mineral(s) and for any
addition/modification/alteration or change in process.

I. That the occupier/operator of mine shall ensure that all the conditions
imposed in the Environmental Clearance letter issued from State Level
Environment Impact Assessment Authority, Rajasthan Letter No.
F1(4)/SEIAA/SEAC-Raj/Sectt/ Project/Cat.1(a) B2 (899)/14-15  Jaipur,
dated 24/04 /2015 are strictly complied with.

II. This consent is being issued for production of Masonry Stone- 100000
TPA, at M.L. No. 39/2013, Near Village- Dungras Athuna,
Tehsil-Sujangarh, District- Churu.

III. That this consent has been issued with reference to DCF, Churu letter
no. 926 date 02/02/2023, which states that mine is situated at 8.7 KM
from Talchhappar Wild Life Centaury, 6.3 KM from boundary of proposed
ESZ and 0.107 KM from forest land.

IV. That the Drills shall be operated with water injection system i.e. wet
drilling be carried out during mining or the drills shall be operated with
dust extractors.

V. That regular water sprinkling should carried out in critical areas
prone to air pollution and having high levels of SPM and RSPM such as on
haul roads, loading and unloading points and transfer points. It should be
ensured that Ambient Air Quality parameters confirms to the norms
prescribed by competent authority. Regular water sprinkling should be
carried out on haul roads to minimize dust generations.

VI. That no discharge of effluent shall be made within or outside the
premises.

VII. This consent is being issued in compliance to HO order No.
F.12(Gen-08)RPCB/Mines/1290-1314 dated 09.09.2022.
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Regional Office Nagour

Rajasthan State Pollution Control Board

First Floor, Cooperative Land Development Bank Ltd, Nagour
e
i Phone: 01582-294353Fax: 01582-294353
|
Registered

File No F(Mines)/Churu(Sujangarh)/1863(1)/2015-2016/2855-2857
OrderNo 5 472.2023/Nagour/1223 Date: 17/03/2023
Unit Id : 65,226

7 1. That the lessee should dump the overburden in such a manner that it

does not get washed away to nearby water body i.e. ponds/lakes etc.
during rainy season. Provisions shall be made that rain water shall not
carry any debris/silt before entering into the flow channel.

II. That the grant of consent shall not absolve the project proponent from
making compliance of other statutory obligations prescribed under any
other law or directions of courts or any other instrument for the time
being in force.

III. That plantation shall be developed so as to cover at least 33% of the
total land use for mining and allied activities.

IV. That this consent shall be subject to compliance of any direction or
order passed by court of law in the matter.

V. That this consent is subject to validity of approved mining plan and
mining lease.

VI. That the industry shall apply for Consent in prescribed application
form with requisite fee before 120 days from expiry of this Consent or
commissioning the plant whichever is earlier.
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Regional Office Nagour

Rajasthan State Pollution Control Board
First Floor, Cooperative Land Development Bank Ltd, Nagour

L= Phone: 01582-294353Fax: 01582-294353
N

File No
Order No

Unit Id :

8

Registered
F(Mines)/Churu(Sujangarh)/1863(1)/2015-2016/2855-2857

2022-2023/Nagour/1223 Date: 17/03/2023
65,226

I. This consent is not evidence for ascertaining entitlement of land.

II. That proponent shall obtain the necessary permission from the forest
department, or other department/authority in concern if the mining lease
falls/comes under such area/ purview or scope of concern of forest,
eco-sensitive zone, conserved area and within the boundary limits of any
national park, sanctuary or other area defined by the forest department,
any authorities in concern time to time. The sole responsibility of
obtaining the permission from the departments in concerns i.e forest
department, Wild Life Board or other departments is of project
proponent. The project proponent shall ensure the operation of mining
lease only after obtaining the permission from the departments in
concern (if applicable).

III. That unit shall not dig any borewell or abstract Ground Water without
prior permission from the Central Ground Water Authority fresh water
demand shall be met out by legal supplier of fresh water only.

IV. That this consent is subject to the post audit of pollution control
measures and consent conditions. In case the lessee is found to have
flouted consent conditions or not having adequate pollution control
measures during inspection, than the action shall be initiated against the
mine as per law.

V. That this consent order is issued to the unit on the basis of documents
submitted by the applicant, if any discrepancy is found in the
document/facts submitted by the wunit than the action shall be initiated
against the mine as per law.
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Regional Office Nagour

Rajasthan State Pollution Control Board

First Floor, Cooperative Land Development Bank Ltd, Nagour
M
E=—= S Phone: 01582-294353Fax: 01582-294353
N

Registered

File No F(Mines)/Churu(Sujangarh)/1863(1)/2015-2016/2855-2857

OrderNo 5022.2023/Nagour/1223 Date: 17/03/2023

Unit Id : 65,226

9 I. That adequate measure shall be taken for control of fugitive emissions
from the area prone to air pollution.

II. That the overburden generated shall be stacked at earmarked dump
site(s) only as per norms.

III. That Catch drains and siltation ponds of appropriate size shall be
constructed around the mine pit and over burden dumps to prevent run
off of water and flow of sediments directly into the agricultural fields and
water bodies and retaining wall shall be maintained around the
overburden as per norms.

IV. That the project proponent shall obtain Environmental Clearance
and/ or wildlife Clearance from the standing Committee of the
NBWL. If and as may be required under the Environment Protection
Act 1986 or the wildlife(Protection) Act 1972 and any orders of the
Hon'ble NGT or the Hon’ble Supreme Court.

V. This consent is subject to compliance of EIA Notification, 2006 and as
amended from time to time.

VI. That no single use plastic (SUP) item, which is banned vide Ministry of
Environment, Forest and Climate Change (MoEF & CC), Government of
India Notification dated 12.08.2021 shall be wused in industry/unit
premises.

10 That all other general conditions enclosed as Annexure shall be strictly complied

with.

11 That this Consent is subject to the conditions as stated above and general conditions
as stated in Annexure. Further, the mining unit will comply with the provisions of
the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may
be specified from time to time by the State Board under the provisions of the
aforesaid Act.

12 That the grant of this Consent to Operate is issued from the environmental angle
only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility, to comply with the conditions laid down in all other
laws for the time-being in force, rests with the industry/ unit/ project proponent.

13 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be
instituted against you by the State Board for violation of the provisions of the Act or
the Rules made thereunder.
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Regional Office Nagour

Rajasthan State Pollution Control Board

First Floor, Cooperative Land Development Bank Ltd, Nagour
e e, ]
B Phone: 01582-294353Fax: 01582-294353
|

Registered

File No F(Mines)/Churu(Sujangarh)/1863(1)/2015-2016/2855-2857

OrderNo 5022.2023/Nagour/1223 Date: 17/03/2023

Unit Id : 65,226

14 That the grant of this consent to establish/operate is issued from the environmental
angle only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other legal instrument in force.
The sole and complete responsibility, to comply with the conditons laid down in all
other laws for the time-being in force, rests with the industry/unit/project
proponent.

Encl: As Above

Yours sincerely,

Regional Officer

(A):  Copy To:-
1 M.E, Department of Mines & Geology, Government of Rajasthan,Churu.
2 Master File.

(B):

1 Mining Engineer/Assistant Mining Engineer, Department of mines and geology, Khanij Bhavan, Churu to inform
that this consent has been issued from the environmental angle only, and ensuring compliance of any other
law/act/rule/regulation or order of any court/tribunal is the sole responsibility of the project proponent and
concerned departments.

2 District/Divisional Forest Officer, Forest Department, Churu to inform that this consent has been issued from the
environmental angle only, and ensuring compliance of any other law/act/rule/regulation or order of any
court/tribunal is the sole responsibility of the project proponent and concerned departments.

Regional Officer
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Regional Office Sikar

Rajasthan State Pollution Control Board

—————— Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 0( g=:giekl
P
s Phone: 01572-248009

N

Registered

File No F(Mines)/Churu(Sujangarh)/1911(1)/2018-2019/370-371
OrderNo ) 18.2019/Sikar/5173 Date: 15/05/2018
Unit Id : 93,875
M/s KULDEEP SINGH.

GOPALPURA, GOPALPURA

Tehsil : Sujangarh District : Churu

E-Mail : kuldeepsingh0099@gmail.com

Sub: Grant of Consent to Operate under section 21(4) of Air (Prevention & Control of
Pollution) Act, 1981 for your Minor Mineral Mine at near Village-GOPALPURA,
Tehsil-Sujangarh, District- Churu (M.L.No-M.L.N0.31/2007 ).

Ref: (i) Your application dated 24/04/2018
(ii) Received on 24/04/2018

Sir,

In view of the details submitted vide your above referred application/ documents, the

Consent to Operate under section 21(4) of Air (Prevention & Control of Pollution)

Act,1981is hereby granted for carrying mining activities. This consent is subject to the

following stipulations:-

1 That this consent is being granted in favour of M/s. KULDEEP SINGH., a Mine of
Minor Mineral having M.L.No-M.L.NO.31/2007in an area measuring 1.0000
Hectares at/near Village-GOPALPURA ,Tehsil-Sujangarh,District-Churu.

2 That this consent is valid for a period from 24/04/2018 to 31/03/2023

3 That this consent is valid for following mining activities :-

Mineral Permitted Mining Capacity

1 STONE BALLAST 195728.0000 TPA

Signature-Not

Ver;::?k

Digi sigﬁe by

VINAY KAT
Date: 201805.30
11:22:5 5:30
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Regional Office Sikar

Rajasthan State Pollution Control Board

Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001
-
s Phone: 01572-248009

N
Registered
File No F(Mines)/Churu(Sujangarh)/1911(1)/2018-2019/370-371
OrderNo ) 18.2019/Sikar/5173 Date: 15/05/2018
Unit Id : 93,875
4 That you shall achieve following standards in ambient air in mine area / mining

5

7

10

11

activities.

Pollutant Standards for Ambient Air Standards for mining activity
3

SPM 500 pg/M SPM = 600 pg/M?

SO2 120 pg/M3
(To be measured between 3 to

NOx 120 pg/M? 10 meters from mining
activi

co 5000 pg/M3 )

That your mining will not intersect the Ground Water Table during the consent
period and the permission from the Central Ground Water Authority shall be
obtained for intersection of Ground Water Table/ abstraction of ground water, if any
and submit a copy of the same to the Board.

That this Consent to Operate is for mining / processing / beneficiation of product as
mentioned above in M.L.N0.-M.L.NO.31/2007 and a separate Consent to Operate is
required to be obtained for any other Mineral mining/ processing/ beneficiation
Plant/process if any and for any addition/ modification/ alteration or change in
process.

That the occupier/operator of the mine shall ensure that all the
conditions imposed in the Environmental Clearance granted by the DEIAA
vide letter no.F1()/DEIAA/CHURU/EC/2018/368 dated  23.02.2018 shall
be strictly complied with and submit periodical compliance report.

That unit shall not exceed production capacity 195728 TPA without prior
Environment Clearance & comply with the MOEF,GOI notification dated
09-09-2013.

This consent is subject to the orders of the Hon'ble NGT in the matter of
0.A. No.123/2014- Himmat Singh Vs State of Rajasthan & Ors. And other
related matters.

That the lessee shall develop plantation in at least 33% of the total lease
area to maintain Ambient Air Quality around the mine and the action plan
for plantation (as per the mining plan/eco friendly mining plan) shall be
implemented.

That the lessee should check the water channels in the mining lease area
and clear/clean them before the rains start. Water should flow in its
natural path and there should be no obstruction created by way of mining
activities

Signature-Not

VINA

Date: 2018f05.30

Di ighegfb
WAV KATIR
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Regional Office Sikar

Rajasthan State Pollution Control Board

Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001
-
s Phone: 01572-248009
|
Registered

File No F(Mines)/Churu(Sujangarh)/1911(1)/2018-2019/370-371
OrderNo ) 18.2019/Sikar/5173 Date: 15/05/2018
Unit Id : 93,875

12 That the project proponent shall obtain Environmental Clearance and/ or

13

14

15

16

17

18

19

wildlife Clearance from the standing Committee of the NBWL. If and as
may be required under the Environment Protection Act 1986 or the
wildlife(Protection) Act 1972 and any orders of the Hon’ble NGT or the
Hon’ble Supreme Court.

If diversion of water channels becomes necessary due to availability of
mineral in lease area at a particular location only, new drains following
the contours be constructed by the lessee, so that water flows
un-obstructed to main water bodies/ponds/tanks/natural reservoirs

The overburden should not be dumped in such a manner that it flows
with water in the nearby tanks, reservoirs and ponds etc. the lessee
should dump the overburden in such a manner that it does not get
washed away to the nearby water tanks and lakes etc. during the rainy
season.

That no ground water shall be extracted without prior permission from
the CGWA.

That grant of consent shall not absolve the project proponent from
making compliance of other statutory obligations prescribed under any
other law or directions of courts or any other instrument for the time
being in force.

That lease shall not extract the mineral more than year wise quantity
mentioned in the approved mining plan without obtaining prior consent
from the board and its compliance must be ensured.

That the Lease holder shall provide adequate design rain water
harvesting structures.

That this Consent period shall be coterminous with the validity of mining
lease.

20 That all other general conditions enclosed as Annexure shall be strictly complied
with.

21 That this Consent is subject to the conditions as stated above and general conditions
as stated in Annexure. Further, the mining unit will comply with the provisions of
the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may
be specified from time to time by the State Board under the provisions of the
aforesaid Act.
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Regional Office Sikar

Rajasthan State Pollution Control Board

Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001
-
i el Phone: 01572-248009
N

Registered

File No F(Mines)/Churu(Sujangarh)/1911(1)/2018-2019/370-371

OrderNe  5018-2019/sikar/5173 Date: 15/05/2018

Unit Id : 93,875

22 That the grant of this Consent to Operate is issued from the environmental angle
only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility, to comply with the conditions laid down in all other
laws for the time-being in force, rests with the industry/ unit/ project proponent.

23 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be
instituted against you by the State Board for violation of the provisions of the Act or
the Rules made thereunder.

Encl: As Above
Yours sincerely

Regional Officer

Copy To:-
1 Master File.

Regional Officer

Signature-Not

VINA

Date: 2018f05.30

Verjfie
Digfﬂy@rﬁe by
Page 4 Of4 11:22:5 5:30



Regional Office Sikar

Rajasthan State Pollution Control Board

-— Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 0(
-
e Vi T S Phone: 01572-248009

N

Registered

File No F(Mines)/Churu(Sujangarh)/1327(1)/2011-2012/1315-1316

OrderNo  5016-2017/sikar/4238 Date: 11/08/2016
Unit Id : 33,459
M/s Kuldeep Singh

M.L. No.- 95/05, Gopalpura

Tehsil : Sujangarh District : Churu

E-Mail : kuldeepsingh121@gmail.com

Sub: Grant of Consent to Operate under section 21(4) of Air (Prevention & Control of
Pollution) Act, 1981 for your Minor Mineral Mine at near Village-Gopalpura,
Tehsil-Sujangarh, District- Churu (M.L.No-M.L. No.- 95/05).

Ref: (i) Your application dated 31/07/2016
(ii) Received on 01/08/2016

Sir,

In view of the details submitted vide your above referred application/ documents, the

Consent to Operate under section 21(4) of Air (Prevention & Control of Pollution)

Act,1981is hereby granted for carrying mining activities. This consent is subject to the

following stipulations:-

1 That this consent is being granted in favour of M/s. Kuldeep Singh, a Mine of Minor
Mineral having M.L.No-M.L. No.- 95/05in an area measuring 1.0000 Hectares
at/near Village-Gopalpura,Tehsil-Sujangarh,District-Churu.

2 That this consent is valid for a period from 31/07/2016 to 30/06/2021

3 That this consent is valid for following mining activities :-

Mineral Permitted Mining Capacity

1 STONE BALLAST 40000.0000 TPA

Signature-Not

Ver;::?k

Digi sigﬁe by

PRADEEP AR
BHARA| \J
Date: 2 .
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Regional Office Sikar

Rajasthan State Pollution Control Board

Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001
-
s Phone: 01572-248009

N
Registered
File No F(Mines)/Churu(Sujangarh)/1327(1)/2011-2012/1315-1316
OrderNo ) 16.2017/Sikar/4238 Date: 11/08/2016
Unit Id : 33,459
4 That you shall achieve following standards in ambient air in mine area / mining

5

7

10

11

activities.

Pollutant Standards for Ambient Air Standards for mining activity
3

SPM 500 pg/M SPM = 600 pg/M?

SO2 120 pg/M3
(To be measured between 3 to

NOx 120 pg/M? 10 meters from mining
activi

co 5000 pg/M3 )

That your mining will not intersect the Ground Water Table during the consent
period and the permission from the Central Ground Water Authority shall be
obtained for intersection of Ground Water Table/ abstraction of ground water, if any
and submit a copy of the same to the Board.

That this Consent to Operate is for mining / processing / beneficiation of product as
mentioned above in M.L.No.-M.L. No.- 95/05 and a separate Consent to Operate is
required to be obtained for any other Mineral mining/ processing/ beneficiation
Plant/process if any and for any addition/ modification/ alteration or change in
process.

That the occupier/operator of the mine shall ensure that all the
conditions imposed in the Environmental Clearance granted by the SEIAA
vide letter No.F1(4)/SEIAA/SEAC-Raj/Sectt/Project/Cat.1(a)B2(EC)
14-15 dated 05.05.2016 shall be strictly complied with.

That this Consent period shall be coterminous with the validity of mining
lease.

That unit shall not exceed production capacity 40000 TPA without prior
Environment Clearance & comply with the MOEF,GOI notification dated
09-09-2013.

That the project proponent shall obtain Environmental Clearance and/ or
wildlife Clearance from the standing Committee of the NBWL. If and as
may be required under the Environment Protection Act 1986 or the
wildlife(Protection) Act 1972 and any orders of the Hon’ble NGT or the
Hon’ble Supreme Court.

That the lessee shall develop plantation in at least 33% of the total lease
area to maintain Ambient Air Quality around the mine and the action plan
for plantation (as per the mining plan/eco friendly mining plan) shall be
implemented.

Signature-Not

Ver;::?k

Digi sigﬁe by

PRADEEP IgMMAR
BHARADWAJ
Date: 20T5,08.11
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Regional Office Sikar

Rajasthan State Pollution Control Board

Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001
-
i el Phone: 01572-248009
N

Registered

File No F(Mines)/Churu(Sujangarh)/1327(1)/2011-2012/1315-1316

OrderNo  5016-2017/sikar/4238 Date: 11/08/2016

Unit Id : 33,459

12 That the lessee should check the water channels in the mining lease area
and clear/clean them before the rains start. Water should flow in its
natural path and there should be no obstruction created by way of mining
activities.

13 If diversion of water channels becomes necessary due to availability of
mineral in lease area at a particular location only, new drains following
the contours be constructed by the lessee, so that water flows
un-obstructed to main water dies/ponds/tanks/natural reservoirs.

14 The overburden should not be dumped in such a manner that it flows
with water in the nearby tanks, reservoirs and ponds etc. the lessee
should dump the overburden in such a manner that it does not get
washed away to the nearby water tanks and lakes etc. during the rainy
season.

15 That grant of consent shall not absolve the project proponent from
making compliance of other statutory obligations prescribed under any
other law or directions of courts or any other instrument for the time
being in force.

16 That all other general conditions enclosed as Annexure shall be strictly complied
with.

17 That this Consent is subject to the conditions as stated above and general conditions
as stated in Annexure. Further, the mining unit will comply with the provisions of
the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may
be specified from time to time by the State Board under the provisions of the
aforesaid Act.

18 That the grant of this Consent to Operate is issued from the environmental angle
only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility, to comply with the conditions laid down in all other
laws for the time-being in force, rests with the industry/ unit/ project proponent.

19 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be
instituted against you by the State Board for violation of the provisions of the Act or
the Rules made thereunder.

Signature-Not

Ver;::?k

Digi sigﬁe by

PRADEEP IgMMAR
BHARADWAJ
Date: 20T5,08.11
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Regional Office Sikar

Rajasthan State Pollution Control Board

e Rle Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001
b= Phone: 01572-248009
-
Registered

File No F(Mines)/Churu(Sujangarh)/1327(1)/2011-2012/1315-1316

OrderNo  5016-2017/sikar/4238 Date: 11/08/2016
Unit Id : 33,459

Encl: As Above
Yours sincerely

Regional Officer

Copy To:-
1 Master File.

Regional Officer

Signature-Not

)
Digi sighegfby
PRADEEP IgMMAR
BHARADWAJ
Date: 20T5,08.11
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Office of the Assistant Mining Engineer, Dept. Of Mines and Geology, Near Malji ka karma, Old Sale tax

office building, Kothariya ka mohalla, Churu (Rajasthan) Tel. No 01562-250235
E_mail-ame.churu@rajasthan.gov.in
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ANNEXURE -4

|6
Office of Deputy Conservator of Forest,Churu ‘
Olffice Contact no. 01562-250938 ' Limail id
Ollice address: Vaniki Path, Nature Park, Churu defichuru.forestiw rajasthan.gov.in, deflcuriagmail.com
S.No. /Survey/DCF2023 / 608 Datc : A ~0F- 2023

Regional Officer
RSPCB Regional Office
Nagaur

Subject - Joint Inspection Report of Gopalpura 1Hills in pursuance ol Hon'ble National Green Tribunal (NGT),
Principal Bench, order dated 24-05-2023 in the Matter of OA No. 133/2023 Kuldeep Singh Vs State of
Rajasthan

Dear Sir/Madam.

[n compliance of the Hon’ble National Green Tribunal (NGT) Principal Bench, Delhi order dated 25/04/2023, in
the matter of original application No. 133/2023, Kuldeep Singh Vs State of Rajasthan, the committee of following
04 members visited the site on 14/07/2023 to verify the factual position of following mines and examined
following issues, as mentioned in the complaint:

1. Illegal mining on Khatedari and govt. land

2. Iincroachment and illegal mining on forest land

3. Operating mines without consent [rom RSPCRB

+. Hlegal procurement of raw material by stone crusher running by the name and style of M/s Maa Durga Stone

Crusher located at Village Chadwas, I'chsil Bidasar, District Churu

Observations related to Forest Department Land near 4 Mines

ML No. 31/2007 Village- Gopalpura, Tehsil Sujangarh
e No mining inside forest land adjacent to this lease is going on at present.

e A decade old hillock scarp due to illegal mining is present next to this mining lease, butl at present no
illegal mining is being done.

* [lorest arca is partly protected by pucca stone wall and in rest of the arca around this lease, 500m wall
sanctioned under DMET fund will be constructed in next few months.

* Salcty zone of 25m [rom forest boundary is maintained. Green belt is not developed around this mining,
lease arca and nearby crusher, while ample space is present for development of green belt here.
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2. M. No.- 95/2005 Village- Gopalpura, Tehsil Sujangarh

e No mining inside forest land adjacent to this lease is going on at present & pucca wall is present on forest
boundary.

e Boundary wall is not present contiguous to this mining lease. Although there is no mining in forest land now,
in absence of boundary wall on forest boundary. possibility of mining in safety zone in future may not be

denied. has been done till forest boundary wall.

e Green belt is not developed around this mining lease arca and nearby crusher  while ample space is present for
development of green belt here,

3. ML No. 01/2020 Village- Dungras Athuna, Tehsil Bisadar

* No mining inside forest land adjacent to this leasc is going on at present and nearest forest boundary is approx
30m away from mining leasc boundary.

e A decade old hillock scarp duc to illegal mining is present next to this mining lease, but at present no illegal

mining is being dene.

e lorest arca is not protecied by pucca stone wall & possibility of illegal mining in future may not be ruled out
without boundary wall of forest area and in rest of the area around this leasc.

e Safety zone of 25m from forest boundary is maintained

e Green beltis being developed around this mining lease border and plants are being planted now.

4. ML No.- 39/2013 Village- Dungras Athuna, Tehsil Bidasar

e No mining inside forest land ajdacent to this lease is going on at present but lease

e lorestarca is contiguous with lease boundary & partly protected by pucca stone wall

e Safety zone of 25m from forest boundary is maintained for now but possibility of illegal mining in future may
not be ruled out as there have been attempts to overstep lease boundary and in rest of the arca around this

lease.

e Green belt is not developed around this mining lease arca but a land is taken by lease owner and there areen
belt is being developed.
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[t may be humbly submitted that mineral is also available in the hills of Gopalpura that are lying in IForest arca and
the leases are all adjoining forest boundary. Due to shortage of staft’ & other (actors, a handful of forest frontline
stafl ' may not be able to protect remaining hills from illegal mining in [uture, in absence of boundary wall.

[t may be placed on record for the sake of conservation of area in future that around 4500m pucca boundary wall
can only secure the forest from possibility of any illegal mining in future.

Mrs Savita, 1S
Deputy Conscrvator of Forest
Churu

S.no. :’Survuy![)('l-‘/Z()E]/ 608.\,- Date: A& - C)q...mg

Copy to
. District Collector. Churu

Mrs 4, 1IFS
Deputy Conservator of Forest
Churu
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RA;:QSTHAN STATE POLLUTION CONTROL BOARD
Floor, Sahkari Bhumi Vikas Bank, College Road, Opposite
Police Line, District- Nagaur 341001
email : rorpch.napaur@gmail.com

REGISTERED POST/E-MAIL
No. RPCB/RO NGR/CHM-309/ 1001

Date:- 14™ July 2023

Kuldeep Singh (ML No. 31/2007),
Yillage - Gopalpura
Tehsil- Sujangarh & District- Churu (Raj.)

SHOW CAUSE NOTICE

Sub: Show +Cnuse Notice for intended directions for closure under Air (Prevention & Control of
Pollution) Act, 1981,

Ref: 1. Joint inspection dated 14/07/2023

2. NGT OA 13372023 order dated 24/05/2023

This is wit?lm'ul prejudice to the right of the Rajasthan State Pollution Control Board (hereinafter called
as ‘Board’) to initiate proceeding under the pravisions of the Air (Prevention & Control of Pollution) Act,

1981 (hereinafter called as ‘the Air Act’) as the case may be, for violation of various provisions here-in-
after shown: -

1. And whereas, the Air (Preventicn & Control of Poliution) Act, 1981 (hereinafler called as the “Air Act™)
came in to force in whole of the State ol Rajasthan w.e.f. 16.06.1981.

2. And whereas, keeping this in view the Board has been conferred power to take such steps as are deemed
necessary for the prevention and control and abatement of Air pollution.

3.

And whereas, the management is operating industrial unit/mine in the name & style of Kuldeep Singh
(ML No. 31/2007), Village- Gopalpura, Telsil- Sujangarh & District- Churu (Raj.) and causes Air
Pollution.

4 And whereas, Unit had obtained CTO for the mining of Stone Ballast 195728 TPA which was valid till
31/03/2023,

5. And whereas unit was jointly inspected in compliance to NGT OA 133/2023 and following deficiencies
were observed:
i) Adcquate plantation was not observed.

6. And whereas, the unit has also failed to comply with the consent conditions & the provisions of the
Air Act.

7. And wherens, above stated non-compliances and violations of the provisions of the Air Act has
been viewed seriously by the Board.

Therefore, in the interest of prevention of offence being committed by you and in l-hc interest
of control of pollution, Board intends to issue following directions/actions under the provisions of the
Air (Prevention & Control of Pollution) Act, 1981 against the unit:-

(a) Dircctions for closure of the mine

In view of above, this show cause notice is issued, as 10 why the actions mentioned above may
not be taken under Air Act. In case you wish to submit any objection/clarifications to above notice,
please arrange 1o submit your clarification along with the supporting documents, within 15 days of
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| /4 RAJASTHAN STATE POLLUTION CONTROL BOARD

1% Floor, Sahkari Bhumi Vikas Bank, College Road, Cpposite
police Line, District- Nagaur 341001
enmﬂ:ggm&;@ggu@ﬁmgigyg
REGISTERED POST/E-MAIL
issuance of this letter i.e. by 29/07/2023, to this office, failing to which direction under Air Act shall

be confirmed without any further notice.
Yours sincerely

Savita)
Regional OfTicer

2L i

jonal OlTicer

Copy to: Master file

G/G
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=/ 4 RAJASTHAN STATE POLLUTION CONTROL BOARD
1* Floor, Sahkari Bhumi Vikas Bank, College Road, Opposite
Police Line, District- Nagaur 341001

email : rorpeb.nagaur @gmail com

REGISTERED POST/E-MAIL
No. RPCB/RO NGR/CHM-153/ 1002

Date:- 14™ July 2023
Kuldeep Singh (ML No. 95/2005),
Village - Gopalpura

EIIDW CAUSE NOTICE
Tehsil- Sujangarh & District- Churu (Raj.)

Sub:  Show Cause Notice for intended d

irections for closure under Air (Prevention & Control of
Pollution) Act, 198].

Ref: 1. Joint inspection dated 14/07/2023

2. NGT OA 1332023 order dated 24/05/2023

This is without prejudice to the right of the Rajasthan State Pollution Control Board (hercinafier called
as “Doard’) to initiate proceeding under the provisions of the Air (Prevention & Control of Pollution) Act,
1981 (hereinafter called as ‘the Ajr Act’) as the case may be, for violation of various provisions here-in-

after shown: -
And whereas, the Air (Prevention & Control o

i. [Pollution) Act, 1981 (hercinafter called as the
came in 1o force in whole of

“Air Act™)
the State of Rajasthan w.e.f. 16.06,1981.
And whereas, keeping this in view the Bo

necessary for the prevention and control and abatement of Air pollution.
And whereas, the management is operating industrial unit/mine in the name
(ML No. 95/2005), Village- Gopalpura, Tehsil- Sujangarh & District-
Pollution.

ard has been conferred power to take such sleps as are deemed

& style of Kuldeep Singh

Churu (Raj.) and causes Air
And whereas, Unit had obtained CTO for the

mining of Stone Ballast 40000 TPA which was valid till
30/06/2021 .

And whereas unit was jointly inspected in compliance (o NGT OA 133/2021 and following deficiencies
were observed:

i) Adequate plantation was not observed.

And whereas, the unit has also failed to com

ply with the consent conditions & (he provisions of the
Air Act,

And whereas, above stated non-compliances and violations of the provisions of the Air Act has
been viewed seriously by the Board.

Therefore, in the interest of prevention of offence bein
ﬂf_contm'l of pollution, Board intends to issue following direct
Air (Prevention & Control of Pollution) Act,1981 ag

8 commitied by you and in the interest

lons/actions under the provisions of the
ainst the unit;:-

(a)

Directions for closure of the mine

In view of above, this show cause notice is issued, as to why
not be taken under Air Act. In case you wish to submit

the actions mentioned above may
please arrange 1o submit your clarification along

any objection/clarifications to above notice,
with the supporting documents, within 15 days of
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sahkari phumi Vikas gank, College Road, Opposite
341001

15 Floor,
District- Nagaur

police Ling,
email : mmct_i.-ngn@gr_@gm_ai_l-_':gm
REGISTERED pOST/E-MAIL

issuance of this letter i.c. by 29/07/2023, t0 this olfice, failing to wh
Yours sincerely

be confirmed without any further notice.
& (Savﬁ)

Y/ Regional Officer

ich direction under Air Act shall

Copy to: Master file
chional_ﬁfﬁcer
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Respected Regional Officer Ma’am,
Rajasthan State Pollution Control Board.

Nagaur-341001(Raj)
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Mining Lease No-01/2020 3,95;658.MT
Mining Lease No-10/2018 43,896.MT
Mining Lease No-43A/2011 65,240.MT
Mining Lease No-27/2014 13,401.MT
Mining Lease No-39/2013 98,356.MT
Mining Lease No-23/2018 35,600.MT
TOTAL MT 6,52,151.MT
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GSTIN : 08CNMPS9845L.1ZU : Il Jai Shree Balaji !

PAN : CNMPS9845L (M) : 8003528257 / 9650378257

.E-mail : manmohan_singh1989@yahoo.com
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Respected Regional Officer Ma’am,
Rajasthan State Pollution Control Board.

Nagaur-341001(Raj)
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